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(¢) and (d). There ip no proposal
for taking over the Mills, However,
action under Section 408(1) of the
Companies Act, 1066 for the appoint-
ment of Government Directors on the
Board of the Company 1z presently
under consideration of the Company
Law Board
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Will the Minster of LAW, JUS-
TICE AND COMPANY AFTAIRS be
pleawd to state

(a) whether Government has a pro-
posal under consideration to fix up a
maximum hmit to the managerial re-
muneration and perks in the curporalo
sectop 1ncluding the multinational co: -
porations 1n the country, and

(b) 1f so, what are the details theie-
of and what'measures have been taken
n this direction?

THE MINISTER OF LAW JUS-
TICE AND COMPANY AFFAIRS
(SIIR1 SHANTI BHUSHAN) (a)
Jnd (b) A proposal 1o 1ovise  the
existing guidelines 1n respect of ceul-
ings on remuneration admussible 1o
Managing|Whole-time Directors|Mana
gers of Public Limited Companies and
Puivate Companles which aie subsi-
diaries of Public Limited Companies
is under the consideration of the Gov-
ernment A  decision 1n this regard
will be taken as early as possible
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Indian Technicians to lay Railway
Lines in Foreign Countnes

1799 SHRI MANORANJAN
BHAKTA Will the Minister ot
RAILWAYS be pleased to state

(a) whether a number of foreign
countries have sought assistance of
Indian techmcans to lay raillway lines
there

(b) 1f 50, details thereof and

(¢) whether any agreementg have
been signed in this regard and the
nature of expertise being provided by
India?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN) (a)
to (c¢) Over the yearg there has been
a considerable demang abroad parti-
cularly in the developing countries of
Middle East, West Asla and Africa,
for rellway consultancy services as
well as for ralway construction

works Bilateral talks foi mutual co-
operation have been held from time
to time with delegations of the count-
ries concerned and possibilities of
securing  ralway construction pro-
Jects abroad continue to be explored
India’s participation in the develop-
ment of rallway systems abroad 1s
bemg channelised thiough the Rail
India Technical and Economic Servi-
ces Ltd (RITES) and the Indian
Railway Construction Company Ltd
(IRCON) the two public sccton  un-
dertakings set up under the aegis of
the Mimstry of Raillways in 1974 and
1976 respectively RITES has caiued
out consultancy assignmnt. for pre-
lminary studies foi pow i1ailway hne
in Syria Iran and Nigeiia IRCON
has submutted an offer to undeitake
construction of a new rulway Iine in
Iraq If 'ny contracls are ecured suit-
able agreements will bt <igned with
the toncerned couniries
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